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0 R D E R (Oral)

.(Dr., .lose P. Vergi'iese, Vice-Chai rrnan

T|-1e on 1 y re 1 ief sought in t his pet i t i on is t hat

the appeal dated 5., 1,. 1995 filed by the petitionei-s

a g a i n s t t h e i m p u g n e d o r d s r d a t e d 2 2 12 „ 19 94 w hi i c h i s

s t :l 11 p' e n d 1 n g b e f o re t hi e r e s p o n d e n t s,, rn a y b e . d i r- e c t e d to

be disposed of., The contention of the learned counsel

foi- the petitioners is that irf the event this petition

is admit'Led in 1:his court under section 19 of the A „ 1 ,.

Ac h id'ie same is like 1 y to be de J.ayed „ In view o 1" i:hii s

position, we direct tl'ie r-esponrients to di.sjfose of fhe

apj>ea.l withiin a reasonable time pi'eferably witlvLn two



• ̂

i roin i"; !':';: d.-.i oi rf^ceipt dl 'uhcv copy C'i ll i i r,

orckc. It I'lao. !>oo:n hn;:.i igl-it to our notico Lhat l;;hir i-.::u.;

Iru'fi I vcd in thfu appoai ii^j cquaro-Jy cover- i'd hyi-nn

dccionuc'i in l"hC' case of Krnlshau Kuinai- ., ft O:, dSicrtod

t hai: the i-e:?.ponderits may consider r. l ie aiynd ica!:-! 1 il.y of

t:ho sai ri dooi s i of , ^i-i i i e di. sp'os i ri g lOf t he appeal o f i:r"ie

f-jo t. i t loners
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